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1 Accordingly, District Level Committee (DLC) under the Chairpersonship of
D’istric( Collector/Deputy Commissioner of District is hereby constituted with the
following composition and Terms of References:

1.1  Composition of the District Level Committee

1 1_ District 'Cp'__llect‘or/Deputy Commissioner of District m\\ person ~
2 | CEQO, Zilla Parishad Member
& . e A e b TSR Ry P————

3'| District Heads of Line Departrf\éhté such as Agriculture, Water Members
Resources, Irrigation, DRDA,ITDA etc.

. S " b L aa R e “

4 | One progressive fisher or fish farmer of the District (Traditional W

fisher or Aquaculture farmer) to be nominated by Chairperson of
DLC

5_| District ge_qd_gankmnage‘r_ {1 } Member
6_| District Head of Krishi Vigxan_lg(LnQQ (KVK) : Member
7 | One Representative from Fisheries College or Fisheries Research |  Member
Institute at the District level (to be nominated by Chairperson of
DLC) R SRSl
District Head of Fisheries Member - |

e o i e U Secretary

1.2 The Chairpersen May nominate additional district officials as felt necessary.

L3 The Chairperson may also nominate a maximum of 2 non-official eminent

persons of the district preferably having knowledge of or associated with fisheries
sector.

2.0 Roles and Responsibilities of District Level Committee (DLC)

a) The DLC will be responsible for Preparation and approval of the Annual District
Fisheries Plan and recommending to the State Level Approval and Monitoring
Committee (SLAMQ).

b) The DLC will.be responsible for implementation of the PMMSY at the District
Level including its supervision and monitoring.

¢} The DLC will be responsible for approval of beneficiaries for Beneficiaries
oriented individual/group activities of PMMSY.

d) The DLC would be assisted by the District Programme Unit (DPU) in such
districts wherever created by Government of India, Department of Fisheries.

e) The DLC will undertake convergence of activities under PMMSY with
activities/interventions other Schemes and programmes at the District level.

f) The DLC will facilitate fostering of linkages with Banks/Financial Institutions to
the beneficiaries under PMMSY.
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